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O R D E R 

(Through Virtual Mode) 
 

28.08.2020   It is contended that the finding recorded in terms of the 

impugned order dated 18th February, 2020 that since admitted principal 

amount has already been paid by the Corporate Debtor there is no occurrence 

of default and no debt is due, is erroneous and cannot be sustained.  The 

issue raised in this appeal is also involved in ‘Company Appeal (AT) (Insolvency 

No. 721 of 2020’;  ‘Company Appeal (AT) (Insolvency No. 722 of 2020’; 

‘Company Appeal (AT) (Insolvency No. 723 of 2020’ and ‘Company Appeal (AT) 

(Insolvency No. 728 of 2020’ in regard to the same impugned order.  All these 

appeals are accordingly clubbed with instant appeal i.e. ‘Company Appeal (AT) 

(Insolvency No. 719 of 2020’. 

Issue notice upon Respondent(s) in all the appeals. Appellant to provide 

mobile Nos./e-mail address of the Respondent(s). Notice be issued through e-

mail or any other available mode. Requisites along with process fee be filed 

within three days.  

 List all the appeals ‘for Admission (After Notice)’ on 29th September, 2020 
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